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‘. “BRIVATE MEMBERS' RESOLUTIONS

under Rule 91 of the Rules of Procedure and Conduct
of Business of the Legislative assembly, the Speaker has
admitted the  following resolutions for discussion in the
House on Frfday, the 23rd December, 1994. THe names of

by them in the ballot held in accordance with the Rules.

-

. _lease=hold properties into free
hold, situated in Delhi by
= charging 10 times of the lease

e v .. Sh. Fateh Singh . "This House recommends tothe
d Central Government to issue foO
orders for regularising the 857
unauthorised colonies by imple-
menting the unanimous resoluti
of this House."

- :
s Sh. Bodh Raj "This House recommends to the

i, L _ central Government to amend the
puilding bye-laws framed under
the Delhi Municipal Corporation
act, 1957 to permit the const-
ruction of third floor in all
the buildings."

d.. . - ° Shs Jag Parvesh "phis House recommends that t
Chandra covernment should take overthe
Delhi Milk Scheme."
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